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DEMANDS FOk EXCESS GRANTS
(GENEKAL), 1973-74

MR, SPEAKER; The House will now
take up diseuss on and voting on the

ngands for Excess Grants (General)
for 1973.74,

Drmawn No. 1—DEPARTMENT OF
AGPICULTURE

MR SPEAKER Motion moved:

“That g sum of Rs. 3,72,268 on
Revenue Account bia granted to the
President to make good &n eXcess
on the grant in respect of Depart-
ment of Agriculture’ for the year
ended the 31st day of March, 1974

DEMAaND No 13—DEPARTMENT OF IN-
TERNAL TRADE

MR SPEAKER: Motion moved:

“That a sum of Rs 23,985 on Capi-
tal Account be granted to the Presi-
dent to make gond an excess on
the grant in respect of ‘Department
of Internal Trade for the year ‘endegd
the 31st day of March, 1974 "

DEManDd No 15—OvEFsEAs CoOMMUNI-
CATIONs SENVICE

MR. SPEAKER: Motion moved.

“That a sum of Rs. 22,59,728 on
LCapital Account be granted to the
President to make 200d an exbass
on the grant 1n respect of ‘Overscas
Communications Service' for the
Mear ended the 31st day of March,
3074.”

DEMAND No. 18—CAPITAL OUTLAY oN
PosTs aAND TELEGRAPHg

MR SPEAKER: Motion moved:

“That a sum of Rs, 2,57,50,010 on
Capital Account be granted to the
President to make good an excess on
the grant in respect of ‘Capital Out-
lay on Posts and Telegraphs' for
the year ended the 3lst day of
March, 1974.”
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Demanp No. 23—DeFENcE SERVICES-——
PENSIONS ETC,

MR SPEAKER: Motion moved:

“That a sum of Rs. 1,15,60,974 on
Revenue Account be granted to the
President to malke g0o0d an excesg on
tho grant in respect of ‘Defence
Services—Pensions etc.’ for the year
ended the 31st day of March, 1974."

DryaNp No., 33—STAMPs

MR SPEAKER: Motion moved:

“That a sum of Rs. 34,15,000 on
Revenue Account be granteg to the
President to make good an excess
on the grant in respect of ‘Stamps’
for the viear ended the 31si day of
March, 1974 "

DFvanp No 41—MINISTRY oF HEALTH
AND FAMILY PLANNING

MR SPEAKER: Motion moved:

“Thit a sum of Rs 15,11,538 on
Revenue Account be granted to the
President to makia good an excess
on the grant in respect of ‘Ministry
of Health and Family Planning' for
the vear ended thl 31si day of
March, 1974

DiManD NO 47— CABINET

MR SPEAKER: Motion moved:

“That a sum of Rs. 556,303 Reve-
nue Account be granteq to thlz Presi-
dent {o make good an excess on the
grant 1n respect of Cabinet' for the
year ended the 31st day of March,
1974

DEMAND NoO 51—OTHER ExXPENDITURE
OF THE MINISTRY OF HOME AFFAIRS

MR, SPEAKER: Motion moved;

“That a sum of Rs. 2455725 on
Revenue Account be granted to the
President to make good an excess

#Moved with the recommendation of the President.
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on the grant in respect of ‘Other
Ekpendityre of the Ministry of Home
Affairs’ for the year endeq the 31st
iay of March, 1974

DEMAND No. 53—CHANDIGARH

MR. SPEAKER: Motion moved:

“That a sum of Rs. 2,64,591 on
Revenue Account ang a sum of Rs.
7‘;54:924 on Capital Acceunt be
granted to the Prggident s make
good an excess on the grant in re<-
pect of ‘Chandigarh’ for the vear
ended the 31st day of March, 1974".

DEMAND NO 54—ANDAMAN AND NiICO-
BAR ISLANDS

MR. SPEAKER: Motion moved:

“That a sum of Rs, 19,19,131 on
Revenue Account be granted to the
President to ‘rcke pgood n extess
on the pgrant in respect of ‘Anda-
man and WNicobar Islands’ for the
year ended the 31st day of March,
19747

DEMAND No 55-—ARUNACHAL PRADESH

MR SPEAKER: Motion moved:

“That a sum of Rs. 1,71,16,981 on
Revenue Acc) 11t be granted to the
President to make good an excess
on the grant in respect of ‘Arunachaj
Pradesh for the year ended the 31st
day of March, 1974."

DEMaNp NoO. 56—DADRA AND NAGAR

HAvVELY

MB, SPEAKER:  Motion moved:

“That a sum of Rs, 897,995 on
Hevenue Account be granted to the
Piresident to thake good an excess
bn the grant in respeet of ‘Dadra
én ‘Nagar Haveli’ for the year en-
Wéy the 31st' day of Mareh, 19747
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DEMAND 'NO. 57- LACCADIVE, ‘MINIcOY

AND ATUNDIVI ISLANDS

MR. SPEAKER: Motion moved:

“That a sum of Rs. 173,774 on
Reovenue Account and a sum  of
Rs. 1,70,977 on Capital Account be
granteg to the President to make
good an etcess on the grant in res-
pect of ‘Laccadive, Minicoy and
Amindivi Islands® for tha year ended
the 31st day of March, 1974

DEMang No  F2—BROADCASTING

MR SPEAKER: Motion moved:

“That a sum of Rs. 29.49538 on
Revenue Account he granied to the
President tn mike mnod an excess
on the grant in resndet of ‘Broad-
casting’ for the vear ended the 31st
day of March 1974 "

DEMAYD N0 {==MINISTRY OF 5i.0P=

PING AND TRANEPORT

MR..SPEAKER Motion moved:

“That o +m of Rs 94669 on
Revenue Arcount be granted to (he
President to moke good an excess
or the srant i, respect of “in'stry
of Shippmmg and Transport’ for the
veat' ended the 31st day of March,
1974 ™

DemanD No 80—DEPARTMENT OF
MINES

MR, SPEAKER' Motiou moveds

“That a sum of Rs. 3202 on
Capital Account be granted to the
President to make good an excess
on the grant in respect of ‘Depart-
ment of Minre' for the year ended
the 31st day of March, 1974

Demanp No, 85—ToOURISM

MR, SPEAKER: Motion moved:

“That a sum -of Rs. 6,04260 on
Revenue Account be granted to the
President to make gded an excess
on the grant in respect of ‘Tourism’
for* fhe year ended: the 31st day of
March, 1974"
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Demanp No. 87—Pusric WoRkS

MR. SPEAKER: Moticn moved:

“That a sum of Rs. 2,24,20,333 on
Revenue Account be granted to the
President to make good an excess
on the grant ip respect of ‘Public
Works®' for the year ended the 31st
day of March, 1974.”

DeEMAND No. 90—ATomic ENERGY
RESEARCH AND DEVELOPMENT

MR. SPEAKEIl Motion moved:

“That a sum of Rs, 38,56,741 on
Capital Account be granted to the
President to make good an excess
on the grant in respect of ‘Atomic
Energy Research and Development’
for the year ended the 31st day of
March, 1974."

DeEmanDp No. 83— ARCHAEOLOGY
MR. SPEAKER: Motion moved:

“That a sum of Rs. 5,15,264 on
Revenue Account be granted to the
President to make good an excess
on the grant in respect of ‘Archaeo-
logy' for the year ended the 31st
day of March, 1974.”

SHRI DINEN BHATTACHARYYA
(Serampore): Just now I was patiently
listening to the speech of the honour-
able lady Minister. More attentively
I was listening to the concludifg part
of her speech.

I would like to draw her attention to
Demand No, 47—

“The excess of Rs. 5,55,303 was
the net result of excesses and sav-
ings under the wvarious sub-heads of
the Grant and was mainly due to
post-budget increase in the strength
of Council of Minisers (Rs. 2,14,580)
and more expenditure on tours of
Ministers (Rs. 6,26,590).”

Government should feel ashamed.
They are always talking of measures
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to observe economy by not paying
D.A, to their owa empioyees and cui-
tailing expenditure on social services.
But they are coming for an expenditure
which has been incurred by them by
increasing the number of Ministers and
for their  tours, What is all this?
Government is of the opinion that we
are in a critical situation. Mr. Salve,
will I think, now speak on tehalf of
the ruling pariy. He must answer
this question. What has happened to
this? You have now declared emer-
gency. You have curtailed wvarious
things. You say about econtmy
measures. You have  increased the
number of ministers. In respect of
their tour programmes, you are
spending huge money. This Govern-
ment should go as soon as possible
and it will be better if they resign. I
can give you many examples. Just
now the Minister was saying some-
thing. May I remind you about one
thing, about the refugees of West Ben-
gal? They were given so maly assu-
rances that they would ke given
permanent tenancy rights on their
land, but, uptill now, nothing has
been given. Only stunt is being given
by the State Government and this is
being corrobora‘ed here by this Cen-
tral Government, saying, they will
give on lease terms, that is to say, they
cannot use this as  their permanent
holding. So, what is it that this Gov-
ernment is doing? On the one hand
they are saying that they are taking
certain actions but this is what we see
here. There have been certain De-
mands relating to Home Ministry. My
question is this. How are you treat-
ing all the detenues? Even MPs are
not treated like human beings inside
the jails. What to speak of living
conditions, even the minimum needs
are not met, the risht fo meet their
relatives is not being given to them.
And here you are coming forward with
Excess Demands for money. Why
should we give you all that money?

Why should we pass this? Ac'tually
you have spent all  this already and
ybu are commg This is a peeu]l.‘ar

ype of thing indeed. You have takén
us for granted, that this Parliamént

\.‘.
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will .rubber:stamp whatever you ' say
or speak or whatever you want 1o ne
passed. This 1s happening again here.
With these words. I would request the
hon. Minister about one thing. She is
a very efficient Minister, no doubt.
She must speak the truth. She must
tell us. what is the {ruth behind it
and what js their performance. This
is my request to her. With these
words, Sir, I oppose these Demands,

SHRI ERASMO DE SEQUEIRA
(Marmagao): 1  was listening very
patinently to the hon. Lady Minis-
ter replving to the previous debate and
her advice 1o me at that time was that.
now that she had rung out the old and
ring in the new, I should look for-
ward to the future with confidence.
If ringing out the old means ringing
out the days in which the full comple-
meni of the House could be here to
speak [recly whose voices could be
heard throughout the country, if that
is what is meant by ringing out the
old, and, if hy bringing in the new. is
meani that 22 Members of Parlioment
are il in jaml. 22 leading Members.
without trial, without knowing for how
long.—if that iz what is meant by
ringing out the old and ringing in the
new, then. I am afraid, as far as I
am concerned, I do not have any con-
fidence in the future of this country
of ours. Because, I get the feeling, Sir,
that 1 arrived in this House in a demo-
cracy, and I have suddenly woken up
in an autocracy’. This is not a good
feeling.

Coming to these Excess Demands, I
would like to refer to Demand No. 56.
There is sub-section (i) to which I
would like to make a reference. This
relates o excess amount spent relating
to o contract. The contract was for
supply of 1500 guintals of maida at
Rs. 57.11 per guintal. The contractor
did not supply, and a new contract was
ordered at the risk of the previous
coniractor according to this document.
It was accepted at Rs. 137.25. 1
would think that there would be some
recovery to be made on this account
from the contractor who did mnot

2006 1L5—8
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honour his contract. I do not under.
stand how this money is being charg-
ed {0 this House. In fact, I would like
to r}emand from the Government that
an investigalion shou!d be carried out
into this particular coniract and the
House should he told about what
really happened in this case.

Then. Sir, under item (3), Forests,
there is a provision of Rs. 1,509,000 due
fo excess expenditure on forests.
Everybody knows that Dadra and
Nagar Haveli is very rich in forest
wealth and, for a long time, there has
heen a public complaint aboutl the
manner in which this contract has been
held and about how much money is
paid for the wood, and how much
accrues to the Government for cutting
of the forest. and how much of it
accrues to those who are responsible
for administering the territory. Here
again, I would call for an investiga.
tion. As you know, the union terri-
fory of Dadra and Nagar llaveli is run
by the Licutenant Governor of Goa as
Administrutor. Verv often 1 have
read in the press—the reports obvious-
ly come from the gentlemen who are
running Dadra and Nagar Havel'.~that
this is run purely on administrative
lines without political interference. 1
would now like the Government to tell
us in this House whul steps they are
taking {o ensure that in Dadra and
Nagar Haveli where there is no politi-
cal control and no accountability like
the rest of the places in the country,
what they are doing to see ‘that that
particular corner of India is properly
run, and that those who are responsi-
ble for running it are called to
account in an effective fashion,

Many of the excess grants or at least
some of them, referred to the payment
of dearness allowance under the Third
Pay Commission's recommendations.
Like my friend Shri Banerjee, I would
like to request the Government that
the instalment that is remaining
should be paid as quickly as possible.
If 1 may mention one more point, the
Third Pay Commission has requesied
the Government to go inio the question
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of the pensioners, We all know of the
dire.straits some of them, specially, the
old pensioners, are having to go
through in these days when prices are
said to be dropping, but prices are
rising. 1 would request the Govern-
ment to please consider this, and do
whatever it can for these pensioners.

ot TrRTEATT TRy (97AT)

wsog wgrey, wicfeam win & fomfea
¥ & 7 wini w1 IAG FEAT W
FEwaT §—HiM Fo 33, 51 WL 751
Frdo 33w AGifuT E 1 XF
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ot ox g€ & AT ot WY wTE S
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I # gATor 97 IqWeT A4Y ¥ MfEa
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FZ A ? yagmoad &1 gafag
qAEHT §1 FrE Ifgq g3 Fo
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FHIETA I FE 2 7 FT9 447 T80T )
%7 & fax fafmez qofaerd farsa
TRy Fig 91 T AT F I F QAT
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SR L
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& ngm 7 s ot w19 &7 s Srrar
afpg st Mimzr@ua g 75§ 3
®i Wl § W FAAT AT |

azx 340 F fadaw v 91

SHR1 P G. MAVALANKAR
(Ahmedabad) Mr. Speaker, Sir, while

. Pparticipating in the discussion on the
Der_nands for Excess Grants, I wish
to invite very briefly the attention of
the Government to two
Demands, Demand No. 4] and De-
mand No. 51. If you see Demand No.
41, the note says that the rxcess oc-
curred due to the payment in 1973-74
of the contribution to the World
Health Organisation, etc.

narticular

Now, Sir, with regard to the family
planning programme of the Govern-
ment of India, it is true that our Gov-
ernment and our country have been
perhaps the pioneers in respect of
taking advantage of the WHO exper-
tise and assistance in regard to family
planning programmes ang that in the
last several years, one cannot ignore
some of the good sides of the achieve-
ments of the family planning pro-
gramme.

But, Sir, I would like to invite the
attention of the Government to two
aspects of the matter. One is that,
after having got this experience of
some years, more than a decade or
two. can we not have some kind of a
sustained uniform policy with regard
to the wvarious projects and pro-
gremmes of family planming, parti-
cular'v with regard to two  things?
One is. the assistance that we would
ke to rope in of the voluntary
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agencies. Becouse, by fits very
nature,  this is not something which ‘the
Government can do. Government can
spend money, Government can cive
encouragement. But basically, it is a
question of educating the people, edu-
cating the illiterate and educating the
people in the countryside and  also
taking the maximum  possible help
from the voluntary social institutions
in which—1 am sure the hon, Minis-
ter, Shrimati Sushila Rohatgi knows—
a large number of women organis-
ations are also doing a lot of good
work.

In this regard. the complaint
hear is that the policy of the Govern-
ment in regard to incentives offered
s mot quite frec from faults. Every
now and then, different kinds of in-
cenlives are {agged on. while attrae-
tive more people. Then. those incentives
are not maintained for a particular
period of time so that certain incen-
tives are withdrawn and certain new
incentives are given. The result is
that, the interest in the programme is
for the incentives offered rather than
for the ultimate objective of con-
trolled and healthy family planning.
I would therefore, reguest the ov-
ernment to ensure that the family
planning programme has a certain
sustained outlook, that the incentives
are well thought out and that there is
no change every now and then in 1e-
gard to this or that incentive. Then,
this should be {free from one very
serious error. This is not only an
error. I would say it is a crime, =&
criminal thing. In the name aof oper-
ations, a large number of old people,
children and boys are also hooked into
the whole thing, because they  get
some extra financial incentivel
Therefore, the matter needs to be ex-
amined very carefully so that the
tamliy planning programme becomes
more successful. If I may say so in
all humility there could be a round
table for two or three days of volun-
tary workers and social  institutions
doing this job with officials in  the
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Ministry of Health ang Family Plan-
ning and also such of the elected re-
presentatives of the people in State
legislatures and Parliament who are
interested in the whole problem so
that we look at it from two angles,
economic development and a healthy,
gane family life in our country,

Now I come to Demand No LY E
about the freedom fighters. 1 endorse
very warmly many of the points
which my hon. friend. Shri Ramavatar
Shastri, made when he talked ahout
genuing and bogus freedem fighters.
In fact, the Government of India
themselves in various replies in  the
past in this august House have told
us about how many bogus cases were
also found out. Here we must re-
memboer that 1o sume exient, wr the
elected members of State legislatures
and Parliament, are also respongible
for giving false information or false
certificates. I am not saying that this
or that particular person has done it.
But when the Government suy that in
the absence of any proper proof, the
certificate of an MP or MLA should
be attached. surely the MP or MLA
should be 100 per cent sure of his
facts and he just cannot do it by way
obliging any person. It is there where
the bogus cusScs come.

SIIR] DINEN BHATTACHARYYA:
There you have to mention that ‘he
was my co-prisoner’,

SHRI P. G. MAVALANKAR: Tt is
there. But the whole point is that if
the cerlificates are given on insuffi-
cient grounds, how are the govern-
ment agencies to know? Excess pav-
ment may be all right but we have to
make a distinction between genuine
freedom fighters and others.

SHRI S. M. BANERJEE (Kanpur):
How can you verify?

SHRI P. G. MAVALANKAR: T am
only making an appeal through this
speech to MLAs in State Legislatures
and MPs here that we take extra-
. gpitinary cate so that we do not issue

PAUSA 25, 1897 (SAKA)

DEG. (Gen), »
1973.74 4

certificates liberally or irresponsibly,
because otherwise it becomes ore
difficult for the Government,

The second point is that some free-
dom fighters are not yet included in
this scheme. I do not know whether
the Minister has ready information at
hand to give me. But I want to ask
about the RIN ratings in Bombay
who mutinied in 1946. I do not know
whether they are included in  the
category of freedom fighters. If they
are not included, I would very much
Uke them to be included. Freedom
fighters are not only those who have
gone to jaill. The definition has been
expanded to include those who Hhave
done underground work, taking part
in the people’s liberation movements
in the States in the princely India of
former days. Therefore, whv  not
those who took part in the RIN rat-
ings mutinv 1n Bombay in 1946 be
included so that they also get the
same benefit.

There is also the project of o©1d
freedom fighters’ homes. T remem-
ber there is one in Delhi. but it ia
neglected. Some of the old freedum
fichters who are living in Delhi are
staying in this House. There 11 no
one to look after them. They ave not
given proper food, proper drinkmng
water. hot water for bath and so on.
Because they are old and inlirm,
naturally they need thesg things all
the more. Therefore, I would like
Government to take particular care of
these old freedom fighters' homes.

Lastly, although I know thay the
Government of India have paid a lot
of money to these freedom fighters, I
see from letiers received by me not
only from Gujarat but from other
parts of India as well that the papers
of freedom fighters are not disposed
of, although the applications had been
properly sent through the State ad
ministrations and more than two
years have elapsed. Some of them are
above 65, 70 and 75. If they have to
wait for .another one or tweo years to
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get their pension, they may not be
available to take 1t We are prepar-
ed to give some additional grants, it
the Minister wants it that way. but
let these cases of at least fairly ad-
vanced aged freedom fighters, whg are
very old and in very bad health, be
taken up and disposed of as per rules
as early as possible so that in the re-
maining period of their lives, in the
late evening of thelr llves, these peo-
ple can get scmething by way nf bene-
fit under this scheme,

I am giad that in the same demand
there is mention of excess money for
post-matric scholarships for Scheduled
Castes and Tribes. If I could have
my say in the matter, I feel that it
should be increased because it is only
bv going to the neglected and weaker
gections of our community and giving
them apportunities for educational ad-
vancement that we can really hope to
build a just and egalitarian society.
It is from that point of view that I
say that it is a justifiable demand _I
hope additionel benefits of scholarship
ete. will be avallable to the bright
and promising students belonging to
the Scheduled Castes and Tribes.

st o ga fardy  (MgrANS)
wors o, & QA o1 gz H AT H A I
FEAT T

et i gEe o DA wEa-
a2 ¥ w1 i P & dro wo ¥ fr
s T A afre w AT TE R 1 F
arEa & 5 ag 7 &Y 1 & ST S §
fir w1 3 =g § fis Fforeew o faeety &
oo 93 ¥ @V W W wE T W ?
wdl ATEATET FT QEEIEE ET WIT
agt o &% fafrer @ 1 wT T IRA
§ f& 3wy v fig fo To 7 faur
WT | AW T W W7 AT & AT
fafred ¥ TRz T qrEr F W X
g € fr g% o Y oF dar e W

W ¥ wias a8 ¥ 1 98 w71 9 Sfum
aa g€ ? frwme ard @ Afew v
#t grfr 7 @ Tifeg 1z &
far S F =T A 0 FE A
formiam 77 § f wow s 9 awd
gt nf fea fafreez amga ¥ 2aT as
AZY | THIMC R77 399 FEAl A5 & fF
& dar maar gut ) fF fedt ane
ST 9T WA ¥ TEae gE gy, A 7 aar
Z afew oF =%z w7 A e fE
w41 WY fafree & sy o IR @@l
a1 ¥ faw 9o wo 7 faar s Av ag
qEY AT ALY M

AT a1 A THTEm T S of &
vfediwar awvd & T § w87
IR gg F@1 F % 1w Ay #y
giferes qor foer af 3 w41 ey 1,
EGF] 92 H FA A720 | g5 qFEg ¥
% gz gz ama g fF 9w 7 9w
aifETE= aEvH F frwg A TE@ faw
78 g, A ZW AW & AT 97 IEAHE
A gz =z fFar a1 fr afz gre oo
Te a1 nAedlo T Afefwdz 2 X fF sy
WIETH WEZ7 gWIT qg J+ F 41, qv
I A far s 3EE s g
THAY &, AT 7% Al A AT 0 gEa
A Afzfewe faar 1+ g7 77 AT &Y
@ & 77 fagrer s, ag e
A FT GEAT & 1 ZHIT AT WIUF FE@A
qT MAAHT A IAF 9 40wy H
ferma Y wifey e wore Feeft 1 e
g falt ), oY S ¥ ® TadAe &
qena Arg s w6 gwar Toa Foe
forer < & W vewT At famdt wifgg )
F 9T TEAANE WAC B FAAEY TE
T §, & IR iy faan o v &0

oF w8 sy ey gy € § ) e
wreed & o v AR WY Tl oy
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YT T o7 fif oF wdw H Y Wik uw
gt feselt dot 21 | gwr 7% fr g 2=
T A F fawry, A Afew frra
fear a1 fr A1 Ateww 2z B Afog
o gzt & fasan & ) gEd qofas
T ¥ e Aifrat & agi
2 fer o= mgi o (foeht) ot e
wa IR quw oWt & feenit wafs
&€ TaAHT F g8 9T I dfews W
& oz g A & 1 3 e
ifedt w1 WY g A & mEEEe
* 9ET & wAAIT FY AW ¥ 77 T
it dfzerw } e A oF agi T
WS | TAH IT T FY 4T AAST G |
98 T A HT FY a4 & 1 gHH 47
e grn fF oW aWE 93 agh 1%
dfewrr fer o1 #E | WY §WE QT
SR ffewen fad & @ wE & AW
qow faet wifge Sfdw oF Faor #
wE & dow A & Mo | ST duw
g1 faw 7 fadnl waty @z raddew
A g1 IAHT AtV GAT & | qHY qwT
feefifarmm gy 8 1| 59 fagre mad e
# oF gy o faen fx i dfens a8t
ifam, 71 I a8t ox dfoww 3 4 )
gafau fag1t & w@a=an &ifaal &
g st ferffavs gt wr & al &
Tgm f& g 7=l St /i g fafaex
gEa a7 2w fr s dfeow S aug
o7 fagre ¥ faar war o @ fear mar @
WL IF N ¥ ¢ 5 vgE At
rvren A F9T 9T fagre i w
#u &t & oY I §uT T OE § AR
gAY Wfgg 7 fs a2 & | ag Uw aa 4t
ForerY W< & sowT sar feamem wgRT
a7 | FTEY A A § fowr e 2
¥ o€ § I wew ¥ & aoff wwen g
fr T g% 9T | omg W T o
G farerdt wfEgd | 3T WY w0 wTO
w1

1978.74
ot oo ww W (qet) 0w
TEAT § o Sl & wrer WY |

w1 T wEaETEw fogfa ¥ aw w1
2 wifeg | o @i & AY w0 ® O
T IOEY gL AT wq1 avATV fHAT wrav
2 1| 7 woeT WY & wafy ow A B
aq far st wwan | guk Ak ¥ dwar
W |t F7 faar ger & & 9§ <
gmar g fr fea =7 & faw wiw dar
qRE:

“The actual expenditure how-
ever amounted to Rs. 9,66,73,391
leaving an excess of Rs 2,064,501,
This resulted from an excess of
Rs. 19,56,876 under ‘Public Works'
due to larger expenditure on
maintenance of roads and bridges,
sewerage and drainage sysiem;
street lighting ete., to provide ser-
vices to plot holders to whom
plots were sold in the new sectors
in the Second Phase Develop-
meny of Chandigarh Capital Pro-
ject..."”.

forrt oz fao sy § IAE AICH!
feqmiz =ifom W 3% =ifed, 98
Tz ¥ E gz & E e K I8
gAF] fHaT T T0EA | §S Ara(wAt
& fam g TRl S94T AF FEAT VES
¥ | fomre wro oz fag § S9E WIOST

etz = for ot agm 3 I1fgd )

¥ FgA1 98 & ww wraeTer
§ w9 ¥ w1 GEen A% % ) wwd
W17 w=DT HYFT AR qTH AE W |

SHRIMATI ROZA DEESPANDE
(Bombay Central): Sir, I would like
to draw the attention of the Minister
to the fact that we should also include
in this the Ministry of Shipping and
Transport. I was told that the Cen=
tral Road Transport Corporation was
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Eoing into loss I cannot understand
why thig Corporation ig incurring loss

ause road transport ig such a busi-
hess where there cannot be any loss
I was also told that this Roaq Trans-.
port Corporation wag Foing to be dis-
solved We have also learnt that the
‘Eastern Zone Branch of this Corpor-
ation was closeq down and the Western
Zone Branch is continuing, Now, I

the reason why

spending money on

If you do not w
close down thic branch ang if s

want to spend money on
in such a manner that
earns profits

you
this spead it
Hore s tge Corporation
re. in Bom i

head office of the Comora:iz:,m i::-
manager over there js just squander-
ing money The trucks owned hv the
Government are Iving idle and  the

contracts ar» given to the

. private
parties

Workers are victimised be-
cause they oppose such a thme and
we have referreq this to thn Ministrv
hundreds and hundreds of times re-
questing them to investigate jnte this
matter Whst kind of corruption is
going on in the Central Road Trans-
port Corporation? Why has it not
been investigated® And 1n spite of
that you wanr to spend on them
Why the private party m this industry
does not incur loss? Why the Govern.
ment Road Transport Cornoration
alone incur lnss? Why don't vou in-
vestigate before giving such huge stims
of monev to such persons, which will
ultimately lrag to the closing down
of the corporation? Before giving
maonev, better Jook into these things
When such matters are referred to the
ministrv whv does the ministry re-
fuse to answer? This is what I want-
ed to sav.

16 hrs.

' 8HRI S. M BANERJEE (Kanpur):
Sir, I would like to say a few words
en Demand No. 33 dealing Wwith
stamps. I must congratulate the Gov-
ernment on bringing out some very

2c

good stamps. Previously pur

Were not collected by other muntgies,
because they were so stercotyped. The
recent gtamps depicting the four pamnt.
ings of Michelangllo, the birds series,
the series on dances of India ind the
stamps in the memory of Shr Krishna
Menon are all very good. But I want
Government to bring out stamps in
the memory of eminent artists, musi-
cians, and poets We have been de-
manding in thiz House a stamp in the
memory of Begum Akhtar who Wwas
called Rooh-c-Ghazal We are told
that the committee did not approve of
it Which is that wretched com-
mittee? What about a stamp in the
memory of Ustad Fayyaz Al Khan,
who was called Aftad-e-mousiqui?
What about i stamp in the memory
of Ustag Ahmed Jan Thirkuwa and
Ustad Amir Khan? What about 8
stamp in the memory of Rasulan Bai?
Sir, ministers and MPs Wi.'ll_ come lii“d
go, but such great musicians ke
Begumn Akhtar are born perhaps once
in a century They are institutions by
themselves Even during the cenTgﬂ-
arv celebiations of Sarat  Chandra
Chatterjee, we are yct to see 2 qfamp
in his memorv What about a S GSH;’P
in the memory of Atul Prasad d

the eminent poet?

a7 & Ar F e ¥ e
FYAAT a:qfﬂr FrorfY A WY O Ze
Y Y FO7 | TIAGT T A WAL RS
3 fir sore ag T frlt T2 A I
21 e iy oy T Gl
ST SrTAT g WA ¥ 1
zn i ¥ aFr 9T FAs% F fars
wyat Faar Ay zarer g &1 e 97
& T zgr svar w7 ¥ Awfa
afew Wy Rfi—"Tg wET T THT
farerradt e WYATAT ZATA TNEAY AT ?
sfYr 3AY & TR, AL AL AR T
wgz Aff A’ AT T AT frar | ¥
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wF TR &Y SFwn frwray & AW AT
T It

BN To % mifEesi g SteReA
fasararfea + & 75 35 3 Fayg qurs
ar g fa go wmigo #fte Ao 1 yfzn
¥ 7g7 & mifeed ) g mar ) Tey
S fradt feena owaE) g€ Ay
T It & =z v frwray w07 AfE IT%
RERETT A7 FEF 17 997 5 1747z
FART fFFAT 77 174

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI ROHTAGD): Sir, I was carefully
listening to the speeches made by hon.
members Perhaps the actions taken
by the Government recently have
pinched some of them and I could sce
their natural reaction. At the some
time, when onc of the young hon
Members her, said that he had slept
in a democracy and he awoke in an
autocracy, what else is necessary {0
provoke a reply?

SIIRI S M BANERJEE: The word
was ‘hvpoerisy’.

SHRIMATI SUSHILA ROHATGI- 1
do not know: anyway, you can ronvey
it to him But this is the word that
he quoted. May I remind him about
what he referred to-—as to what he
slept to, and to what he awoke? My
fecling is thot before the Emergency
was broughi into the countrv there
was a life of apony, pathos. lethargy.
chaos: anvthing people could do: anv-
thing that thev wanted to do. There
was no security. Now. what has the
country woken up to? The mu:u_trv
has woken up to discipline, dedi~ation
to hard work and something to look
up to. Is tha! what the hon. Member
js nshamed of? Is that what the hon.
Member expects us, and our partv. to
be ashamed of? Is that what the hon.
Member expects us to replv to? I
think that reply, if given, will nnt. be
any reply at all. He can ask h:m}
self he can ask hig conscience

PAUSA 25, 1807 (SAKA)
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would only quote a line, when I say
that he was averse to the tears of the
common man. And what are the
tears. With your permission, Sir, I
would say:

“Tears, idle tears, I know not
what thev mean: Tears from the
depth of sub-divine despair, Rise
from the heart and brim to the
eyes.”

Is that the thing that he did not share?
Is that the thing that he gid not want
to heed? If the Congress. the people
and the country to-day have joined
together and given support to these
programmes, T don’t think we have to
he ashamed about it

Mav 1 also, Sir sav thal there has
been o marked improvement Aduring
1973 and 1974, as expressed by  the
Public Accounts Committes jn their
Report which ha: been  submitted?
Though thers is alwavs scove for im-
provement  though there is  alwavs
scope for cconomv, though there is al-
wavs scope for efficiency, Sir, mav I
just poini out these things for remind-
i hon Members who refuse to hear?
And 1 must place on record that Gov-
ernment have také;, a certain steps
about economy in expenditure, these
include ban and restriction of new
posts: filling ur of vacancies and en-
gagement of additional staff, striet
cconomy in office expenditure; raduc-
tion in over-time payments: restrict-
ion on tours by officials: reduction in
the froquency of foreign delegations:
and restrictionc on expenditure on
telephones, etc.. etc.

Of course, there can always be im-
provement; and it is the duty of the
Government, it is the duty of this
House to point out where these chould
be tapped and where it should be
made At the same time. I would & so
like to quote from the Report of the
Public Accounts Committee:

“The Committee note with some
satisfaction that the excess over
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authorized expenditure during
1973-74 aggregated to Rs, 10.06
Ccrores....as against Rs. 223.81
crores and Rs. 126,33 crores res-
pectively during the years 1871-
72 and 1972-73.";

I think this speaks for itself.

Now, the last point is the reference
to the family planning project which
Wwas mentioned in detail by Mr, Mava-
hnl::ar. He is a man of great culture.
eminence and learning. I would invite
him to come with some Members and
discuss this matter of family planning,
because no matter how much we go on
improving our production, how much
we try to reduce the rate of inflation—
and we have curbed the rate of in-
flation in a manner which is specta-
cular; and I think it is something
which Is to be admired all over the
country and even in the international
arena; to-day it remains at minus 8
per cent; I think, Sir, this is some-
thing to be reallv proud of—our popu-
lation is rising at the rate of 2.3 per
cent EVEI’y year. Every year more or
less an Australia is born into our own
country. And these are not records;
these are human beings which are
born. And eack child whe cries, each
child who is born, requires certain care
and human consideration, education,
food and everything else. Hence the
point that has been mentioned by him
deserves top priority. The Govern-
ment is giving top priority. I would
only invite him to give an suggesiions
that he may have in 1his matter. With
these words, Sir, T think the House
will pass the Demands for Excess
Grants.

MR, SPEAKER: The question is:

“That the respective excess sums
not exceeding the amounts shown
under Revenue and Capital
Account in the third column of the

D.S.G, (Rlys)
1975-76
Order Paper be granted to  the
President {c make good the ex-
cess on the respective grants dur-
ing the year ending the 31st day
of March, 1874, in respect of the
following demands entereq in the
second column thereof—
Demands Nos. 1, 13, 15, 18, 23,
33, 41, 47 51, 53 to 57, 62, 75,
80, 85, 87, 90 and 93.”

The motion was adopted

16.10 hrs.
MESSAGE FROM THE PRESIDENT
MR. SPEAKER: I have to inforrx
the House that I have received the
following message dated the 14th
January, 1976 from the President:

“I have received with great satis-
faction the expression of thanks by
the Memberg of the Lok Sabha for
the Address which I delivered to
both Houses of Parliament assem-
bled together on the 5th January,
1976

16.10! hrs.
*SUPPLEMENTARY DEMAND FOR
GRANT (RAILWAYS), 1975-76

Mr. Speaker: The House will now
take up discussion and voting on the
Supplementary Demand for Grant in
respect of the Budget (Railways) for
1975-T6.

Demanp No. 15—Open Line WoRKS
Caprtar, DepreEciATIOQ ReSERvE Funp
AND DEVELOPMENT FUND

MR. SPEAKER: Motion moved:

“That § SGpplementary sum not
exceeding Rs. 3,000 be granted to
the President to defray the charges
which will come in course of pay-
ment duffng the year ending the
381st day of March, 1876, in respect
of ‘Open Line Works Capital, De-~
preciation Reserve Fund and Deve-
lopment Fund'.”

*Moved with the recommendation of the President.



